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“"“the appllcant submitted.

Heard Mr L.P.Sarma,learned counsel
for the applicant, Mrs B.Dutta,learned
Government #dvocate, Meghalaya and Mr XxK
B. C.Pathax learned Addl.c G.8.C for the
otheﬁ respondents.

,The matter pertalns to appcintment to

ndlqn Admlnlétratlve Service in conformity
with tne Indlan Adminlstratlvc Service ‘“©
(Appo.mtment by’ Promotlon) Regulation 1955.
According te'applLCant his case was not
rlghtly considered though he was eligible
for app01ntment to. IAb The appilcant

“submitted his representatlon to the autho-
'rity expressing his grievances and that

Was it taﬁt~£or&arded to the reSpodﬁedis

uauthorlty @y the State Government by

commuggaatlon dated 14.3.2001 and 12.4.01.

AR R A

-Th? Jearned counsel appearing on behal £

i O
k. of the reSpondents questloned the maintain-

ablllty of the-appllcatlon Admlttedly

hh:s r9presentatlon\

—before the authority andéthe State respon-

dents qlso fqrw§rded the same tc the
ccncerqed authority including UPSC. 'In our
v1ew tﬂe reSpondents autnorlty shotld |
con51der and dlspose of the said represen-
‘tation and commun;cate its decision to the
applicant. ' _

In the circumstances we direct the
respondents to examine and_diSPOBé of. the
representaticn of the applicant as expedi-
tiously as poséible~and preferably within

three months from theé: feCElpt of the order;

P9

- as to costs.

The appllcathn is accordingly dispo-
sed of There shall, however, be no order

Loe o ow,
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. Member S T Vice=Chairman
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BEFORE THE CENTRAL ADMINI STRATIVE TRIBUNAL

1.

Y.

GAUHATI BENCH: AT GUWAHATI

DARTICULARS OF THE APFLICANT

Shri F. G. Momin,

- Son of Shri C. Ch. 'Momin,

Aged about 48 years,

1

by profession: State Civil Service COfficer

of Govemment of Meghalaya,

Now posted as Commissioner of Transport,
resident of Rencot Compound, '
Rita Road, Shillong - 793 001.

LI B ) APPIJICAI\JT' [

AND ' - Q
. .

PARTICULARS O F RES PONDENT

i) The Union of India,

represented by The Secretary,

Government of-India, Ministry of Personnel,
P.G. Pensions, Department of Personnel

and Training, New Delhi - 110 001.

ii) The State of Meghalaya,
represented by The Chief Secretary =
Govemnment of Meghalaya, Shillong-793 001.

iii) The Commissioner & Secfetary,
Govternment of Meghalaya,
Personnel & A.R. Department,
Shillong.

¥
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iv) The Commissioner, Adsam & Megflalaya Joint Cédre,

v)

Dispur,Guwahati-G, Assam,

The Union Public Service Commissiong@hahejehen Road,
New Delhi-l, Represented by its Secretary,,

vi) Shri Jopthiaw Lygngdoh,Deputy Commissioner ,Ri-Bhoi

District ,Nongpoh,Heghalaya

vii) Shri Sankey Ford Khongwir,Deputy Commissioner,

VIID Smti,Maria Heékna K.Marék,- Deputy Commissioner,

5.'

Jajntia Hills District,J owai.Meghalaya.

East Garo Hills District, wWilliam Nagar .Meghdgy a,
e W. P JATINEIN

WWW

JADE.

Non condderation/Selection of the petitioner's case

for promotion/nomination to the Indlan Administrative |
Service under Regulation 5/6 of The Indian Administrative
Service (Appointment by promotion)Regulation, 1955,

The appliéant declares that the subject matter of this
application, for which he wants redressd is wthin the
Jurisdction of this Honourable Tribunal, _ ‘

The'épplicant further declares that the application

is with#n the limitation period,prescribed in the
Section 21 of The Administrative Tribunal Act, 1985,

FACTS QR _EHE ChlK.
'fhe'petit_ioner named above most humbhly sheweth

és follows 3

cedd] 3 /e
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6 (i) That the Petitioner above named is a-
Member of the Meghalaya Civil Service (M.C.S.0 Cadre and
belongs to the Garo Scheduled Tribe of the State of
Meghalaya and hails originally from village Koraibari

in West Khasi Hills and permanently domiciled at Upper
Babupara, Tura, West garo Hills and is a bonafide

Indian NationaldCitizen.

6(ii) That in the year 1975, the Petitioner sat
in the Competitive Examination and appeared in the
interview in pursuance with the Govt. of Meghalaya
Advertisement for the selection to the Meghalaya Civil
Service (M.C.S.) and came out successful and was placed
at Sl. 14 of the merit list published under Govt. of
Meghalaya Notification No. PER/185/75/43 dt. 10-11-1975
as'recommended by the Meghalaya Public Service Commission
The Petitioner belongs to the First Batch of the State

Civil Service, recruited since the creation of the State

of Meghalaya.

6(iii) - That subsequently, after clearing the
prescribed Department Examination, the Petitioner was
confimed in the service wee.f. 01~05-1986, vide
Gradation List published by the Govemmment of Meghalaya
dt. 20-10-2000, being the latest, and was placed at
serial No. 3.

6(iv) : ‘That the Petitioner, being placedhat
serial no. 3, is now seniormost among the eligible
Qfficers for promotion to the Indian Administrative
Service (I.A.S.) Officers plade at Serial no. 1,2,and

4 having been (presumably) debarred for eligibility due
to age factor.

6(v) - That the Petitioner came to know that the
State Government of Meghalaya recommended M.C.S. Officers
of the 2nd Batch, who were recruited 7 (seven) yéars
after the Ist Batch and sent up for promotion to the
Indian Administrative Service ( I.A.S. ).

veod/-
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6(vi) . That while appreciating the fact that the
M.C.S. Officers of the 2nd Batch also have every right
to promotion and selection to the I.A.S., it may be

(™)
humbly pointed out that 7(seven) years of difference in

service experience and seniority will definitely not

have the same merit for recommendation for promotion and

-

for holding higher respdnsibilities as E.A.S. Officers.

6(vii) That to the best of his knowledge, the Qé |
Petitioner has not been given any adverse remarks in his

Annual Confidential Reports during his entire service

career, spanning more than 25 years for which period the

petitioner had served most dedicatedly. The Petitioner

had never been commmicated with any such adverse remarks

(If any), till filing of this petition. o

4 . -

6(yiii) : That throughstut his service_as'a State

Civil Service Officer, the petitioner had discharged
his assigned dutiés in most conscientious, dedidated,

hones and loyal manner.

6(ix) - That the petitioner, dufing his service

eareer, has been assigned the most challenging and

(

difficult tasks / postings, even to the point of affecting

his family life. He has come out successful and triumphant

despite many odds. A chronological order of such postings

are listed below :

31.12.1975 to April, 1976

September '76 to June 1982

il

*

Block Development Officer,
Dadenggiri Development
Block, West Garo Hills.
An interior area in‘fested
with wild animals during
those early yearse.

Block Development Offiéer,
Mawsynram Development
Block. Bordering the
inte;national Border of

Bangladesh, with contrast-

ing climate (heaviest) ‘
rainfal, difficult terrain
and with mixed population
of tribal and nontribal
inhabitants. '
Contd...5 ;
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June 1982 to Nov. 1987

Decembef 87 to Aug/1989

Aug9/ 1989 to June, 1994

’
- June, 1994 to June 1999

June, 1999 to August, 2001

3rd August, 2001

»

N -

é

Q

Extra Assistant Commi-
ssioner, (Revenue)
Compensation‘Office:
(Abolition of zamindary/
Jotdary Lands) Principal
Survey School, Assessor,
Tura Municipal Board ar_ld :
S.D.LO . (Sadar) West Garo
Hills.

Sub~Divisional Officer

(Civil) Khliehriat. A
Sub=Division with peculiar
coal mining problems and
having- population of all-
castes, tribes and creed.:
A Sub-Division with high
crime rate of Jaintia
Hills then.

Addl. District Magistrate,
Dadenggiri Civil Sub~
Division and Addle D.C.
(Election) West Garo Hills,
Tura, Conducted more than
4 (four elections, includdn
ing'byuelection most
successfully.

Secretary, Meghalaya
Public Service Commission.
A Challenging job in as
much as implementation of
State Reservation Rolicy
is concerned. A

Managing Director, Meghalay
State Road Transport
Corporation. ' |

Commigsiconer of Tzanspoxt.

Contd- P 6
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6(x) That be it stated here that the

wife of the Petitioner, namely Smt D.B.Marak, now
deceased since'13.05.2000, nominated/promoted to the
I.A.8., belonged to the same service and had disrupted
family 1life because of being posted at different places
of Meghalaya. That despite being posted at different
Districts of Meghalaya of both husband and wife, the
petitioner performed his duties most efficiently

and to the bést staisfaction Of his higher authorities.

6(xi) ' That the petitioner, while serving the
State Government in different Departments and at _
different Districts of the State was highly appreciated
and commended for honesty, loyalty and selfless dis~ '
charge of his duties.

6(xii) | That the Petitioner and his late wife was
assigned duties day and night as Executive Magistﬁgte
for maintenance of Law and Order durinhg communal

riots in Shillong in 1979. The petitioner and his

late wife pewrfomed their duties most efficiently and
satisfactorily, leaving their small children and infant

in the care of household servants.

6(xiii) That the petitidner playved an important
role and was instrumental in contrclling the aforesaid
communal riot. He also conducted the first ever Flag
March, with two columns of Gorkha Regiment ammy at
Laitumkhrah, Shillcng; the origin of the cormunal riots

6(xiv) That it is submitted that in yet another
communal riot at Tura, West Garc Hills, during August,
11983, the Petitioner had put his own life in danger in
order to safeguard the life of the then pistrict
Mégistrate and his family and also the lifevof the -
Superintendent of Police, from.the fury of violent

mob who ran bersek due to the death of 2 (two) young
boys as a result of hasty firing resorted to by a
Section of C.R.P.F, personnel. It was during this time,

o
that the Petitioner had to contain the infuriated mob
at the risk of own life. The Petitioner successfully

Con.t‘j... e ¢ 7
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successfully protected the District Magistrate and

the Superintendent of Police by keeping hidden in
a protected place. The situation was thus saved due to

the loyalty -and sense of duty of the Petitioner.

6 (xv) _ That it is further stated and submitted
that the petitioner while serving as Secretary to |
Meghalaya Public Service Commission a Shillong from-
1995 to 1999, performed his duties trying to bring

:about equal opportunity and fair play in the recruits- -

ment process to various posts among different
communities of the State; viz. the Khasis, the Garos
the Jaintias and others. The Petitioner also tried
his level best to maintain the State Reservation
Policy of the Govermment of Meghalaya. In doing so
and while trying to streamline the recruitment '
process of the Commission, some local non=-Governmental
organisations, having vested interests, misconstrued
the inténtion of theﬁﬁ%titioner and branded him to- °*
be comrmunal. Théyvattacked'the assaulted the
Petitioner in his office Chamber for 3 (three)
consecutiVe-dccasions, with threats of life of the
petitioner and his family members. The State Government
was pleased to give Police protection for the safety |
of the Petitidner and his family. The Petitioner had
undergone traumatic and nightmarish experience for
more than 2 years. - |
6(xvi) That the Petitioner, now posted as
Commissioner of Transport, was the Managing Director
of State Transport Corporation from June, 1999 till
2nd August, 2001. The Corporation have huge accumu-
lated losses and financial liabilities. Due to this,

- the Petitioner had to frequently face agitations of his

employees like strikes, gheraos and work boycotts,

etc. However, the Petitioner successfully faced

the ire of the irate employees for non=-disbursement

of their salaries and was able to generate sufficient '
revenue in order to run the day-to-day business of the :
Corporation. By applying stringent financial measures
and strict discipline among the workers, the Petitioner
improved the financial and physical performance of the

sick Corporation.

Contde e «8
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6(xvii) That it is most respectfully submitted
that after the untimely demise of his late wife who
was an I.A.S. Officer, promoted from the smme cadre
and Batch of the Petitioﬁer, there are very few I.A.S.
Officers from among the community of the Petitioner.
The %resent promotion Of M.C.S. Officers based on

the recommendation of the State Government, is a flagrant

violation of the State Resérvation Pﬁlicy which is
also applicable in spirit to the Union Government
Services' recruitment and promotionske

6(xviii) That the Petitioner further submits
that a representation was submitted to the State

Government of Meghalaya on 12.03.2001 which was forwarded

t0 the Govemment of India wide Govt, of Meghalaya
letter No.PER.34/98/87 dtd. 14.03.2001.

6 (xix) That the Petitioner in his representation
aforesaid, apart from stating his grounds for promotion
to the.I.A.S. also requested the Government to apprise
him of the criterion/criteria of recommendation of the

"Me.CeS. Officers for promotion fo the I.A.S.: wheﬁher

it' is based on Senicrity or Merit; or on merit alone;
or oh both Seniority and Mexit, for consideration for
recommendation for promotion and fof taking up the
matter with Government of India. But the State
Government is silent on the issue while forwarding the
Eetitioner's reprESentation‘to the Govt. of India.

‘6(xx) That it is most humbly submitted that the

Petitioner has come out successful in any assignment
given tc him and proved himself as efficient officer
in any given situation; and has nothing adverse against

him during his entire service ca&reer.

’

6 (xx1) That the State Government have issued =’

officers of the 2nd Batch of 1982 to the I.A.S. cadre,

superceding the Petitioner and his other colleaguese

Contdes .9
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6 (xxii) That the activities of the State Government
is highly whimsical, arbitrary, biased and malafide and
therefore illegal and unjust. '

6(xxiii) ‘ That the action of the Sstate Govemment
has proved most, frustrating, discouraging~ spoiling the
work culture and attitude of the Petitioner for no
fault of his own and'fOr the reasons best known to

the State Govermnment.

6{xxiv) That it has become very difficult and

will be more difficult in future, in case of failure to
amend/correct/rectigy or change the aforesaid action -

of the State bovérnment. The Petitionef should be given
back his original position of seniority and promotion .
to0 the I.A.S. éadre, beingéfﬁe most eligible position

as a candidate for such promotion.

7. GROUNDS FOR RELIEF WITH LEGAL PROVISICN

7(i) | That the Action of the Respondent No. 1 to
5 in preparing the select List in which the name of

the Applicant was not included though the Applicant/
Petitioner was senior most among many of the M.C.S.
Officers and there was no adversé remarks against the
Petitioner and as such the name of the Petitioner

ought to have been included in the Select List; amd

as such the action of the Respondents in not selecting
the Petitioner is illegal and the Petitioner/Applicant
is entitled to get the I.A.S. cadre before the:date

from whi'ch his juniors were promoted to the post of
I.A.S. Cadre. ' ]

7(ii) For that the action of the Respondents

in not considering the case of the Applicant to the
I.A.S. cadre is most arbitrary, unfair, unreasonable

and in complete violation of Rule 5 of the Indian
Administrative Service (appointment by Promotion)
Regulation, 1955.

+

Contd...}lo
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7(iidi) For non-consideration and/or improper &\é;

consideration of the A.C.Rs of the Applicant is

in complete violation of the nomms laid down in

Regulation 5 of the Regulation, 1955.

7(iV) | For that the Applicant has been denied
equality before the law and/or equal protection of

- an opportunity in &he matter of Public Employment to the

Applicant and the case of the Applicant was not considered-
without any reasonable basis and therefore, violative of

‘the Article 14 and 16 of the Constitution of India

and the case of the'Appiicant_deserves to be considered
under Regulation, 1955.

7(v) ' fFor the actién of the Respondents in non-cone-
considering the case of the Applicant and/or without

taking into consideration the inter-se-seniority of

the Meghalaya Givil Service Cadre are illegai and the

case Oof the Applicant is required to be considered.

7(vi) - For that the case of the Applicant was
not considered and has shown complete disregard to the

- provisions of Rule 5 of Regulation of 1955.

¥(vii) For that the Selection Committee has
apparently not considered the case of the Applicant

- and also the relevant factors of suitability and had

mechanically'omitted the name of the Applicant, on
the basis of without consideration and as such the-
case of the Applicant is required to be considered.

T{wviii) Fbr non-selection of the aApplicant for
promotion to the Indian Administrative Sérvice has
caused adverse Civil consequences to the applicant -
and the same has been done without consent and in
total disreyard to the norms of the Service Rules
and provisions of the Regugation, 1955 and as such
the Respondents are bound to consider the case of
the aApplicante.

7(ix) For that non-inclusion/non-consideration
of the case Qf-the Applicant have caused irreparable
contd...11
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caused'irreparable'injury and hardship to the Applicant and in
as much as his right for promotion to The Indian Administrative
Service has been denied and as such the actions of the Respondenté
are in gross violation of the principles of natural justice'and
fair play, and thesfore the case of the applicant deserves

cmnsidepation,

7(x) For that the action of the Respondents for none-
iﬁclusion/n&n consideration of the case of the applicantio The
Indian Administrative Service cadre is in violation of the provi-
sions of sérvice rules and regulations and the constitutional

rights of the applicant hes been infringed.

7(xi) For that the Respondents miserably failed to take into
aécoﬁnt the whole service record of the applicant, and also to
make proper abplication of mind in not considering the case of the
applicant to The I,A.S. and as such the action of the Respondents
has resulted in afbitfar&ness,unreasonableness and as such is viow

lative of Article 14 of The Constitution of India,

7(xii) For that the regulation 1955 does not confer any éutho-
zity or power on the Central Governgment to hold for not held the
Selection Committee bﬁt statutory provisions must be complied

w.th,
7(xi11)  For the preppration of Select List in every j ar

is mandatorj provision of Law and the Respondents haée no

authority/pover to violatélthe said mandatory provisions,

7(xiv) For thet in view of the matter the action of the

. Respondents for not considering the case of the Applicant
~ to the Indien Administrative Service is illggal ad the

: Respondénts are bound to x cénsider the case of the

Contide soeeeesl/es
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the Applicaht to the Indian Administrative Service.
7.(xv) For that the attitude of the State
Go%erﬁment_is cléarly malafide in as much as the
Government was the Petitioner to discriminate wbth
malafide intention by depriving the Petitioner of
the nomination to the I.A.S. , as because at the
time of appointment/hbiiﬁaiion to the I.AS, of Sri
Brisly Lyingdoh, I.4,5, in januaryizoob, 2ﬁ33£nﬂiw
there were in fact 3(ﬁhreé)'nps. of vacancies ,but
only Sri Brisly Lyngéoh was appoin@ed/nominated to.
the I.A.S,. whereés'the present Petitioner was also
e}igiblefénd placed in the Panel for consideration.
The Petitioner was told in clear terms (verkally)
that the iglss for nomination of State Civil Service
Officers to the I.A.S, have been amended and that

only one officer can be nominated at a time.

Further, it may be mentioned that Sri
Brisly Lyngéoh, whO'wés nominated in 2000 was over
aged. He had cross 54 years in December,1999 but
his nomiﬁation to I,A.S., was made in Janmafy,ZDOO
which is the gross violation of Reguldion 5(3)’ofh
the Indian Administrative Service(Appointment by
Promotion) Regulationg 1955, "

esed//12.,
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That the Applicant declares that he has no

Be DETAILS OF THE REMEDIES EXHAUSTED:

‘other alternative efficacious remedy other than come”’
under the protective hands of this Hon'ble Tribunale.
In this context, the applicant like to mention here that
his representation on the matter before the appropriate

authority had notr been considerede
J .

9, ' MATTER NOT PREVIOUSLY FILED OR PENDING
‘ WITH ANY OTHER COURT:

- '

That the Applicant further declares that he
has not filed any application/writ petition or suit
except the bresent Application before this Hon'ble
Tribunal in respect of the subject matter in the instant
Application before any other Court or Tribunal and further
states that no such Application, Writ Petition or suit

is now pending anywhere.

10+ " RELIEF SOUGHT:

In view of the facts and circumstances, the
applicant most respectfully prays that the Application
may be admitted; relevant records may be called for
and upon hearing the parties and the cause or cauées
that may be shown, this Hon'ble Tribunal may be pleased
to grant the following reliefs to the applicént:

(1) To direct the authorities concemed,
after consideration of the caée; of
" the appliq?nt Fo prepare a Select
List in accordance with law, giving due
consideration and weightage to all

relevant factors as provided in Rule.

(2) To consider the case of the applicant

for nomination/promotion to ‘the Indian
administrative Service by the Respondents
with retrospective effect from the

date of his) eligibility.

b

Contd. e e acs 13
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(3) To give seniority to the Applicant
over the Officers who are junior
to the applicant

11 INTERIM ORDER/RELIEF PRaYED IOR:

_ Pending disposal of the petition, the
Applicant seeks the following orders/directions/

reliefs:-

(1) To restrain the Respondents from
promoting any Of the Meghalaya Civil
S Ivice Officers to the I.A.S. cadre and

(2) To consider the case of the Appliéant
to I.A.S. cadre by the Respondents,
“with retrospective effect: from the
date of hi®’ eligibilitye

12. " PARTICULARS OF THE INDIAaN POSTAK ORDER:

(i) 1.P.0 No. ShkttBE. T&S 49303
64?F%;ﬁ=;§99 L '
Pated ! 183, 02

(2) Payable at Gauhati. R .

13. LIST OF ENCLOSURES:

(a) As stated in the INDEX.

CONtA eeeo//14// 00
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VERIFICATION

I, Shri F. G. Momin, Son of Shri C.Ch. Momin,
aged about 48 years, bPresently working as a State Civil
Service Officer of Meghalaya, now posted as the Commissioner
Of Transport, resident of Rencot Compound, Rita Road, |
Shillong, do hereby verify that the contents of Paragraphs
1 to 6 (xxiv) are true to my personal knowledge and those
made in paragraph 7 to 7 (xv) are true to my information
and those para 8 to 11 are my respectful submission which
I believe to be true on legal advice and I have not
suppressed any material. fact. ‘

DATED s MO
( Fa G. MOMIN )

PLACE: GAUHATI " |
APPLICANT.
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From  : \_  ShriG.W.Syngai " S
' Subject : Appomtment of S.C.S. Officers to the IAS by | ' tr |

- enclosed for ready reference).

No. PER.34/98/108
Govemment of Meghalaya

N Under Secretary to the Govt. of Meghalaya.

To : Ms. Molly Tiwari,

Under Secretary, T

Union Public Service Commission,
Dholpur House, Shah Jahan Road

.

New Delhi- 110011, I

pme———

promotton

N

Sir,

C.T.Sangma,SCS Officers of this State. Government have submitted representatlons agamst theij

- _ non-selection by Selection Committee ppomtment to the IAS by promohon P

| am .directed to lnform you that Shrl F.G.Momin and Smtl‘

In thrs context I am to_inform you that the matter was referred to the i

Ministry of Personnel, Public Grievances and Pensrons Department of Personnel.& Training-a
their observations may kindly be seen’as per Dy.No. 1318/2001-AIS(I) dated 9™ April, 2001 ( copg

I am therefore, to forward herewith a copy each of the representations
submitted by Shri F.G. Momin, MCS and Smti C.T.Sangma, MCS for favour of your information and
appropriate necessary action.

Yours faithfully, ‘

- |
Under Secretary to the Govt. of Meghalaya -
Personnel & AR (A) Department

Memo No.PER.34/98/106-A - - Dated Shilong, the . 26" April 2001,
Copy to :- : : R

<~ Shri F.G.Momin,MCS,, Managmg Director, M.T.C, Shillong.
2 SmtiC.T. Sangma, MCS, Dlrector of Tourism, Shrllong

By order etc., -

Qz&ﬂ»«ew\

Under Secretary to the Govt. of Meghalaya
%Person'nel & A.R(A) Department

Cervtif‘iéd 10 be true Copy

i
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No.PER.34/98/102"
Government - of meghalaya E :
Personnel & A.R. (A) Departmenw

LK ]

From shri G. w Syngai,

Under Secretary to the Govt. of Meghalaya

To

(1) ri F.Q.Momin, MCS
Managing Director,: i
Meghalaya. Transport Corporation,
shillong. <

(2) smti, C.T.Sangma, MCS L gf’ . P

Director of Tougism,
Meghalaya.

Promotion to the I.A.S.

Subject

51r/n39aﬁ{

I am directed to refer to your letter dated _
30,03, 2001 and dated 27,03, 2001 respectively, on the subject
,quoted above .and to inform you that your representations
have since been forwarded to Department of r'ersonnel & Trai-_
ning, Govt. of India vide this Department‘s letter No PER, 8/~
98/87, dated 14.03,2001 response of which is: be;ng awaited.

~ Yours faithfullj;;

gjzaxgu*qu‘

Under Secretary to the Govt.vof Meghalaya
Personnel & ALR.(A) Department

* @

Certified to be true Copy | . ) S
- Advocate. : S :

"

“Iﬁi"":,& T v\vjﬁﬁg4i5iE;ch;@1E;_?II‘”‘

-
SIS

MEREEE S Py



From-

" To

Subject :

Sir,

_ o RY SPEED POST ANME‘FUKE?:L

No. PER.34/98/87 -
Government of Meghalaya,

_ Personnel & A.R(A) Department.

Dated Shillong the 14" MarcﬁﬁQ_Q_j.

Shri G.W.Syngal,

~ Under Secretary to the Govt. of Meghalaya.

Shri R.Valdyanathan,
Under Secretary to the Govt. of India
Ministry of Personnel PG & Penslons,
Department of Personnel & Training,
Nortth Block, New Delhi- 1 10001 .

- Appointment of S.C.S. Officers to the IAS by

promotion.

| am directed to inform you that Shri F‘G.Momin and

Smti. C.T.Sangma,SCS Officers of this State Govemment have submitted
} ‘ representations  against thelr nonwselechon for appomtment to the IAS by

promotion

According to the Promotlon Regulatlons the matter of

propriety -of selectlon of SCS/Non-SCS officers for appomtment to the IAS by
promotionlselection is at the level of Department of Personnal & Training, Gowt.

of india.

the representations

submitted by Shri F.G.MominMCS

| am, therefore, to forward herethh a copy each of

C.T.Sangma,MCS for favour of your information and appropriate necessary

action.

Memo No.PER.34/98/87-A

Copy to :-

Yours faithfully,

/

Under Secretary to the Govt. of Meghalaya
Personnel & A.R (A) Department

.....

Dated Shillong,the 14™ March, 2001.

_17"Shrl F.G.Momin,MCS,, Managing Director, M.T.C, Shillong.
2. Smti C.T.Sangma,MCS, Director of Tourism, Shillong.

By order etc.,

Under Secretary to the Govt. of Meghalaya
Personnel & A.R(A) Department

Certified to be true Copy
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GOVERNMENT OF MEGHALAYA
ORDER BY THE GOVERNOR

Dated Shillong the 14" March, 2001.

NOTIFICATION

NO. P'_"‘ 34/98/Pt.117 — The following Notification issued by the Govt. of india, ‘Ministry of
Personnel P.G. & Pensions, Department of Personnel and Tramlnq New Delhl is re-
published for general information. :

“ Notification No. 14015/50f2UOU-AIb() dated 5% March 2001.

In exercise of the powers conferred by sub-rule(1) of Rule 8 of the Indian
_ Administrative Service - (Recruitment) Rules, 1954 read with sub~reguiatlon (1) of
Regulation 9 of the Indian Administrative Service ( Appomtment by Promotion)
Regulations, 1855 and Rule 3. of the Indian Administrative Service - (Probation)
Rules, 1954, the Presldent is pleased to appoint S/Shri (1) J. Lyngdoh; (2) 8. F. Khongwir
and (3) Smt M. H K Marak, members of the State Civil Service of Meghalaya to the
. Indian Administrative Service on probation with immediate effect until further orders and
to allocate them to tha Assam-heghaiaya Joint Cadre under sub-tule (1) of Rule 5 of the
Indian Administrative Service ( Cadre) Rules, 1954. .

Sdf-
( R.VAIDYANATHAN)
Under Secretary to the Govt. of India”

5d/-{ G.W.Syngai )
Under Secretary to the Govt.of’ Meghalaya
Personnel & AR (A) epartment

Memo No.PER 34/28/Pt 1/7-A Dated Shillong, the 14" March, 2001,
Copy e

»ne Principal Secretary to the overnor of Meghalava, Shillfmg

The Principal Secretary to the Chief Minister, Meghalaya, Shillong.

The Chief Secretary to the Gowt. of Assam, Dispur, Guwahmr~781006

The Accountant General(ARE]), Meghalays, Shillong. -

SIS

SN

Persenne! Public Grievances and Fansions, %')"'*mcnt Lf
Training, New Delhi- 110001.

The Under Secretary, UFP.S.C. Dholpur House, Shah Jshay Read New
. Delhi-110011. ‘
7. The Chairman, M.P.S C. Shillong.

8. Oﬁucfo con .ce.r‘ed
9
1

reannel and

>

Personnel & A.R(BYSectt. Adr'm (A) Deptts. o
0.The Director of Printing & Stat:onery, Shillong for p.x.,l ation in the
Meghalaya gazette. - :

11.Guard file/Perseonal file.

By order etc

,Q/uﬁ!a umuu

Under Seretary to thé Govt. of Meghala,fa
Iersonnel & A. R(A) Department

A )7 .”'....l

P

Certified to be true Copy

Advacate,

Shri R.Vaidyanathan, Under Secretary to the Gowvt. of indiz, Ministr_y of
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Respected Sir, |

® ANNETURE ¥

To
. « . The Chief Secretary to the Government of Meghalaya,
b Shillong, -
. jSu'f)je,ct:-  Promotion to the Indian Administrative Service from among the State
" cadre. '- a

Having learnt from reliable sources, I have the honour to state that the
Departmental Committee that sat sometime in the month of December,2000 have not
recommended me for promotion to the I.A.S. In this connection,] would like:to place
before you the following points for your kind appraisal and sympathetic consideratrion.

1.

That Sir, I belong to the State Civil Service of Meghalaya of the 1*
Batch, recruited since the creation of the State; in 1975 (Vide Govt.
Notification No.PER.185/75/34 dt.10.10.75, appointing me, among
others as an M.C.S Officer, vide sl. no.14 of the merit list as -
recommended by the Meghalaya Public Service Commission.
Subsequently, after clearing the prescribed Depdrtmental Examination,
I was confirmed in the service w.e.f. 01.05.86; vide Gradation List
issued by Government dt.10.05.89. In the subsequent Gradation List
published by Government (being the latest) on 20.10.2000 I am placed
at sl. n0.3, being now the seniormost among the eligible Officers for
promotion to the I.A.S; Officers in sl. no.1,2 & 4 having been debarred

((presumably) due to age factor. .

. That Sir, it is reliably leart thaf the Officers of the 2™ Batch who

were recruited after 7(seven) years after the recruitment of the the 1**
Batch have been send up for cconsideration to Government India for
promotion to the I.A.S. While appreciating the fact that the Officers of
the 2™ Ratch also have the right of promotion,I may kindly be A
permitted to point out that 7(seven) years of difference in seniority will
not have the same merit or natural justice to-claim such consideration.
Hence there appears to a violation of natural justice as well as clear
violation of well established tradion of Civil Service/Administrative
Service, practiced sirice colonial times and which practice is strictly
followed till today by the Civil Service Officers fraternity. That Sir,
with due regard to the wisdon of the Government and the wisdom of
my esteemed seniors, I may be permitted to. point out that this practice
will have far reaching consequences with regard to this very tradition "

and discipline among the new entrants to Civil Service, particularly the

State Civil Service of the State. : 4 .

That Sir, T am well aware of the fact that promotion to higher posts
depend on good performance and good A.C.Rs. However, I.am not
gware of any adverse remarks awaded to me in any of the ACRs

rgcorded against me during my entire career, spanning 25 years of

+

Certified to be true Copy
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qualified and dedicatéd service, If any such adverse remarks are _
recorded or have been recorded, I would b extremely grateful, 1

would be communicated for my personal conviction as well as
Justification of my faults. ' ‘

- That Sir, throughout my. service career as a State Civil Service Officer,

I have performed and discharged my assigned duties in most :
conscientious and dedicated manner; in fact, I'have always been
,assigned the most difficult tasks/postings even to the point of
disrupting normal family life (as both husband and my late wife
beonged to the same service). The joint petitions submitted to -
Government by us from time to time, bear ample testimony to this
circumstances. .

- That Sir, I may be permitted to recall my self-less sacrifice in the

performance of law & order duties during the commiunal riot in
Shillong during 1979. Both my late wife and self were engaged day
and night as Executive Magistrates, leaving our infants at home in:the
care servants and maids. We had sacrificed the safety of our family,
including our two years old baby-another infant for sake of our -
assigned duties..In fact Sir, I had the privilege to be ordered by the
then District Magistrate to conduct the 1° (ever) Flag March with
Army (Gorkha Regiment) at Laitumkhrah, the place of origin of
communal trouble. And in yet another communal riot at Tura, during
August,1987, I have even sacrificed my own personal safety in order
to safeguard the lives and safety of the then District Magistrate (and

. his family) and the Superintend of Police, West Garo Hills from the
fury of violent mob; as a result of the death of 2(two) youths in'the
CRPF firing. I may not elaborate on these as al| records are available
with the Government. S "

- That Sir, even during my recent posti}lg as Secretary to the Megﬁalaya

Public Service Commission, I have tried my level best to discharge
my duties by trying to bring about equal opportunity and fair play in
the recruitment process to various posts conducted by the Commission.
While trying to maintain the State Governt’s Reservation Policy
among the Khasis, Garos, Jaintias and Others (genral), I have been
misconstrued to be partial by certain interested local N.G.Os and have
been assaulted even in my Office chamber for 3 (three) conspicuous
occasions. Thereafter threats with dire consequences were givén to me
openly and through telephonic calls. I would like to put on record that
I greatly appreciate the security measures Government- has taken to.

. protect me; however, I may be permitted to say that few Government
Officers/Civil Service Officers have faced similar traumatic situations
as I have faced in their service lifetime.

. That Sir, even my current assi gnment as Manag'ing Director,

Meghalaya Transport Corporation is most challenging. With the :
inherited financial loss and consequent liabilitics, I'have to face the ire
of the employees, demands of payment of outstanding liabilties of

Certified to be true Copy

Adyacate.



Parties as well as from various statutory establishments.It is a well
known fact that in the recent past, there had been frequent agitations-
and strikes from Workers Assocmtlons (mostly instigated by antisocial
organisations). However, during my tenure of a little over one year, I
have conducted myself honourably and tried my utmost to improve. the
performance of the Corporation.

. That Sir, finally, I may be permitted to point out that there isno LA.S.

Officers among the Garo community promoted to the L. A.S after the
sad demise of my late wife (L) Smt. D.B. Marak, LA.S. which fact is
most unfortunate for the community. Government may kindly be
appraised of this fact by your good self in the interest of equal
opportunity and fair play.

. That Sir, finally, I am not aware of the criterion/criteria of

recommendation of State cadre Officers for nomination/promotion to
the .A.S.: whether it is based on merit or senlority, or seniority; or
merit — cum — seniority. In this connection, I would earnestly request
Government to communicate this criteria in order that I may have a
better understandmg of my own posmon :

Considering the above facts and points I have raised, I would humbly request you
to kindly use your good office and take up the matter of my promotion with the
Union Government and also with the Departmental Promotion Committee and
request for re-consideration of the decision already taken (if taken). 1 would
appreciate the favour done to me in this regard and for whnch 1 shall always as
duty bound, shall remain ever grateful to you Sir.

Dated: Shillong, 12 February,20001.

Yours faith‘ﬁxlly,

(FXGMomin).

Certified 1o be true Copy :
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LIST OF MCS OFI I(,ERS AS ON .20-1 0—2000

SENIOR GRADE TIME S(,, ALE

Adyccdtﬂs

[ 51 | Name of the Officer | Date of I | Present post held l Daic ¢ o mng | Whether
No. | with date of birth Appoint- i the preseit post | permanent
" ment to {confirmed) or
Gowt. A temporary. -
! Service : \
|
| 2 3. 4. S, 6.
Shri B.M. Rechil 18-07-67  D.C. Raghmara 31x07-2000(FN) ~ Confirmed in the
(02-11-43)(MCS-75) ‘ : : - MCS wef
- 01-12-81
Shri B. Marwein 24-11-75  Dir.Fisheries 27-10-98(AN) - Confirmed in the
(01-10-43)(MCS-75) ' MCSwef
- : 01-05-82)
Shri F.G. Monsin, 17-11-75  M.D.,M.T.C. o
(01-02-52) (31 CS-75) : 24-06-99(FN) Corifirmed in the
- MCS w.ef
01-05-86.
Shri W.R Marak, 17-07-63 TA&DM, 19-05-99 - Confirnied in the
(01-06-44)(MCS-75) Calcutta. MCS w.e.f
01 ! 7-84
Smf, CT.Sangma,  01-12-75 O3D., Mining & 02-11-98 (”onﬁrmed in the
(16-12-49)(B1CS-75 Geology Dept. ‘ MCSw.e.f
OSD., Weights & 02-11-98 01 05 84.
Measures.
Dir. Of Small Savings  22-08-2000
Dir. Tourism 21-09-2000
Shri Jopthiow 16-11-77  Commr. Of Excise 12-10-98(FN) Conﬁr}ned in the
Lyngdoh, OSD, Finance -06-11-93(4AN) MCSw.ef
(05-05-56)(MCS-82) Department. 01-05-85
Shri SandeyFord 09-06-82 OSD, Revenue 14-09-98(4N) Confirmed in the
Khongwir, OSD, Per.&: 14-09-98(AN)  MCSw.ef
(21-05-49)(MCS-82) A&R (4) Depu, 09-06-34
Director, Land Records 03-1 0-98(FN)
& Survey.
Secretary, M.B.R, 18-11-98
Shri H.L. Pyrtuh, 12-02-72 Commissioner of 01-00-98(FN) Confirmed in the
(01-09-53)(ACS-82) Transport AJCS) w.e.f.
| 01-05-86
Certified (o be lrue Copy
ertified (0 be
Q.

e
e e -



. .;“‘, '

&

4 _

- M:&Marm Helena  24-04-74 Op deputation - “01-07-99 Confirmed in the
K. Marak(MCS-82) : MCSw.ef
(11.11.56) 1.1.87.

10..  Shri Bhalang Dhar  15-06.82 Dir. Border Areas Dey. 14-09-98(4N) Confirmed in the

(01-03-55). (M CS-82) OSD, Trade(including  10-10-2000 MCSw.e.f
Border Tradz) 15-06-84
o I‘ . .

1. Swfi Lumlanglin . 07-06-82  Commy. of Taxes 25-09-98(AN) Confirmed in the
Kharkongor ‘ OSD. ER.T.S, 04-11-98(FN) ~ MCS w.ef
(08-09-54)(MCS-82) 01-01-87.,

12, Shri Edison Pearl 05-07-82 Dir. Of Higher 01-08-2000(FN)  Confirmed in the
Kharbhin : & Technical . ACS weef 01-01-
(26-09-57) (M CS-82) Education. 87

13. Shri Enderson N, 14-11-75 Controller of Weights 3/ -07—2000(AM Confirmed in the
Marak, & Measures MCSw.ef
(10-09-48) (b4CS-82) 01-06-92

:1 4. Shri Tdnington 11-06-82  Dir. H. vusing 21-07-2000(FN) ~ Confirmed in the
Dkhar - OSD, Housing 03-10-2000FN) ~ MCS w.e.f
{18-10-5% (AL CS-82) 01-06-92

15.  Smé. Lutherine 05-02-79  Dir. Social Welfare 31-07-2000(FN)  Confirmed in the
K. Sangma, ‘ MCSw.e.f
(25-01-54)(MCS-82) 01-12-84

16." Smb. Renila - 08-05-75  Commandant, M.C.T.F.  09-08-2000 Confirmed in the

- D.Marak ' OSD.Education Deptt.  25-09-2000 MCS w.e.f

(15-12-53)(MCS-82) 01-06-92

17. Shri Armeland 01-08-75 Chiéf[nspector of 24-07-2000(FN) CoﬁﬁtMed in the
Waklang, Boiler & Factories MCSw.e.f
(23-03-50)(MCS-82) 01-07-84,

I8 Shri Freeman 250376 Dir. iris & Culiure 28-07-2000(FN)  Confirmed iri the
Kharlyngdon ' MCSw.ef
(15-08-58 (41CS-82) 01-01-88

19.  Smii. Lawandg 01-07-82  Dir, SIRD Nongsder 31 -07-2000(FN). ~ Confirmed in the
Diengdok: | MCS w.ef
(22-08-57) (M CS-82) 01-07-84.

20.. Shri &K Waniang,  20-04-72  Dir. of Elementary & 29-08-2000(FN) Co)zﬁrmgd in the
@i-1 1-48)(MCS-82) Mass Education . - MCSw.ef

Member SLPGC 1 0-08-2000(FN) 01 -05-86

2. Swifi. Arlene M. 20-07-79 P. I)., DR.ID.A 29-01-98 Confirmed in the
Sangma, ADM, 03-02-98 M.CS wef
(07-22-55)(MCS-82) Williamnagar. 01-01-93 -

CEO, W/Nagar 03-09-98(AN) |
Municipal Board '

BT T T TSI I T T TR
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23.

24.

26.

28,

29,

32.

@
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Advacate.
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Shri Nindra Sing 14-06-82  AD.C., Tura - 18-09-95(FN) Confirmed in the
D. Sangma, O.5.D.MFSC Cell, 07-12-98(4N)  MCSw.ef
(20-02-54)(MCS-82) Tura. 01-06-94

| :
Shri Mawshanlang  01-05-73 Dy. Secretary, Election  10-01-5¢ Confirmed in the
- Kharpagal Deptt. ' (FN) MCSw.ef.
(15-11-56)(p1CS-82) Ex-officio Dy. C.E.Q., 01-006-91
Meghalaya. 10-01-96 (FN)
Duty Secy. Healih & 05-01-2060(FN)
, F.W. Department

Shri Vincent A. 03-12-66  ADC I/C Resubelpra 23-2’5—2000(41\/) Confirmed in the

Sangma, MCSwee.f
(20-08-49)(MCS-82) 01-01-93

Skri Aldous 10-04-87  ADM., Shillong 21-09-98(FN) = Confirmed in the

Mawlong (31-08-61) DPO, Shillong ' MCSw.ef

(MCS-87) _ Joint Director 03-05-2000(FN)  01-06-91

Sports & Youth Affairs '

Shri Chappel Jan/81 - Dy. Secy., GA.D. ' 24-09-98(AN) . Confirmed in the

Christopher Moore State Protocol Officer.  24-09-98 MCSw.e.f

Mihsil OSD., Meghalaya 10-08-99(FN) 01-06-94

(19-11-56)(MCS-87) House, Guwahati. ‘ : o

Shri Siivester April/87. . ADC., Nongstoin 16-05-97(FN) Confirmed in the

Kharlyngdoh ‘ ' PD,DRDA., 21-05-97(AN) * MCS, w.ef.

(19-03-66) (M CS-87) Nongstoin 20-07-99 01-06-91.

DPO, Nongstoin

Shri Peter Sansan C.E.O.Shillong 11-04-2000(FN)  Confirmed in the

Dkhar (08-07-59) . Municipal Board | - MCS wef

(MCS-87) ADC, Shiflong, 20-09-2000 30-03-89.

Shri Wiifred 01-08-83  A.D.C. Shillong 14-05-97(FN)  Confirmed in the

Khyllep(31-03-59) Secretary.D.S.C. 06-06-97(FN) MAS we.f

(CS-87) Shillong O 04-06-89.

Shri Tenang 31-03-87  A.D.C. Tura 21-07-97(FN) Coitfirmed in the
K.Marak (13-06-62) Principal Meghalaya ~ 27-07-2000(AN  MC'S w. e.f.

(MCS-87) Survey School Tura ’ - 01-01-93.

Smfi Ripnar Lyngdoh 02-04-87  A.DM.Jowai 12-05-97(AN)  Confirmed in the
(04-07-63) (37CS-87) P.D., DRDA,Jowai 12-05-97(AN)  M.C.5. w.ef

A.D.C Rev) 14-08-2000 01-06-89.
Shri Walpeter 01-04-87  S.DO(c) Sohra, 11-09-2000  Confirmed in the
Lyngdoh( 1-3-59) : MCS. wef
(MCS-87) 01-06-89

ue Copy 3
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- from thp date of tqklng over charge.
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 ANNEFUREY

| VA ORDERS BY THE GOVERNOR

~

' NOTIFICATION P
The 10th November, 1975. el

No .PER.185/75/3. - Under Rule 11 of the Megh&laya ClVll
Service Rules, 1975, the Governor is pleased to.appoint the Io%low~
ing persons to the Meghalaya Civil Service on Drobatxon with effect

L i
' : e b C »,f
1..8hri Donkupar Dkhar. ‘ S il

2, Shri Lambhia loy. o . "ﬂ
3, Smti Celestina Lawmin. o ! W
4, Shri Mickey Diengdoh. ‘ |

.. Shri Wanplli Star Mawlong.

Shri Arindam Som.

Shri Mendowene Laloo.

Shri. Bhabatosh Purkayastha,

Shri Bestolyn Marwein.

Shri Godwin Roy.

Smti Debilla Marak.

12, Shri Brisley Lyngdoh. ‘

13. Shri Imrstep Roy Lyngskor. = . . | o
14, Shri Francis G, Momin.

-

E

"15, Shri Glifford Well Lyngdoh.

16. Shri Wilberforce R.Maral.

17. Shri Clanville Stone Soancs,

18, Shri Phringlishon Roy Lawriniang.
19. Shri Bikash M. Rechil.

2, Smti Beatrice N, Sangma.

2L, Smti Crisline T.Sangma.

2. Shri Sudhin Sangma.

)

No.PER,185/75/3%-A.~ The following Meghalaya Civil
Service Officers are posted temporarily as Txtra Assistant )
"Commissioners in the'Stations indicated against each with effect
from the date of taking over charge and until further orders.

Name of Officer . Place of posting
1. Shri Donkupar Dkhar ' Nongstoin Sub-Division, Nongstoiln.
- 2. Chri Lambha Roy Jowai.
ri3 Smt. Celgotwna LﬁmJn o Jowai.
44 ohrl Arinaam oom ' ' . Simsanggri Jlb Div151on,

W¢lllamnagar.

i
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5, Smti Debilla Marak - -+ :Shillong
6. Smti Beatrice N. Sangma - Tura,
'7. Shri Mendowene Laloo - . - Shillong.
8. Shrt Bikash M. Rechil . Tura.

, No .PIR, .185/75/34~B.- The services of the following
Meghalaya Civil Service Officers are placed at the diSpOual ofl
the Revenue Department for posting as Extra Assistant Commissioners
(Revenue) with effect from the date of taking over charge qnd
until further orders.
1. Shri Mickey Diengdoh.
2. Shri Wanpli Star Mawlong.
3. Shri DBhabatosh Purkzyastha.
4, Shri Bestolyn Marwein.
. Shri Godwin Roy.
Shri Lurstep Roy Lyngskor.
Glifford Well Lyngdoh.
« Bhri Phringlic hon Roy Lawvriniang.

@™ ~3 O\
0
=
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No .PER, 185/75/3M-C - The'services of the folLowing
Meghalaya Civil Service Officers are plqced 1t the disposal: of
Community Development Deportment for posting as Block Ibvelopmeﬁt
Officers with effect from the’ date of taking over: chargu and until
further orders. ' :
1. Shri Brisley Lyngdoh.
. Shri Wilberforce R. Marak.
. Shri Clanville Stone Soanes,
Shri Sudhirn Sangma.,

shri Francis G, Momin.v,////

Smti Crisiine T, Sangma.

N U W
-

8d/~ V, Ramalrishnan,
Secretary to the Government of Mo%hahqya,
Personnel Dopartmen

Memo..No. PFR'18S/75/3M~D, Dated ?hlllong,ﬁna 10th November,1975.
“Copy to :-

1. The Secretary, Neghalay* Public Service Commission, ohlllOﬂg
with reference to his Memo.No.,65MPSC,18/2/73-74(A),dt.7 ~7=75.
2. The Secrotary to the Government of Me gh alaK Revenue DbDﬂTt—

ment with refercnce to his U/0.No.RDS.62/74+/5, dated 3- 10~755

for favour of arranging postings of the M. C.o. Officers placed
at tbe disposal of Revenuec Department. .

~~~~~
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3. The Secretar to the Govermment of uevqalqu, Communtty Deve-
lopment Department for favour of arranging postings of the '
M.C.3, Officers placed at the disposal of C.D.Department..

L4, Deputy Commissioners and Sub- Divisional Officers.

/ They are requested to take necessary action to have the
oath of ‘allegiance administered to the officer concerned
as in the prescribed form (copy enclosed). One cony of the
oath of allegiance mayiplease be sent to this Ibpartment
. for racordg7. L g w LA

N

#

/- _7 For Secretary, Rovcnue/Communlt Developmbnt/ :
Deputy Commissioners & Sub-Divisional -Officers. only.

5. The Secretary to the Govt.of Megbalaya, Education ubparhﬁnt
with a request to release Shri Wilberforce R, Marak Deputy
Librarian, Tura College, immediately.

6. The Controller of Weights & Measures/Director of Economics
and Statistics/Director of Public Instruction/Director of
Housing And Registrar of Cowoperative Societies, Meghelaya,
thillong with a request to release the Follow1ng persons )
serving “under them immediately. . o

1) Shri Mendowene Laloo, Inspector of Weights & Measures.

2) Shri Clanville Stone Soanes, Sub-Inspector of Btatistics.

3) Shri Brisley Lyngdch , Social Education Orgqnlsers. T U
SAT1 Iurstep Roy Lyngskor ' N

L) Shri Glifford Well Lyngdoh, Inspector of Houclng.

5; Shri Godwin Roy, Sub-Inspector of 3choals,

6) Shri Phringlishon Roy Lawriniang, Junior Auditor of
Co-operative Societies,

7+ The Cormissioner of Division, Meghalaya.

8. The Supcrintendent,  Govt,Press yohillong for publlcatlon in
the 0fficial Gazetle,

9. A11 Treasury-Offlceru.
10. Personal Files of the officers.

11. The ficcountant Gener al, Meghalayn, Addl,M,S.Building,
Shillong - 793-~001,

12, Civil Surgeon, KhasifJaintia Hills/Garo Hills for necossary
action. - , |
-13. Director of Health Service, Meghalaya, for informaticn;and | 'R
necessary action, | IR
BY RRE GI TERED ~/D

///aﬁf Persons concerned. They should join within 15(fifteen) days s
: cf receipt of the order of appointment, failing which, the = . : . é
appointment shall be cancelled. They shouiu 2150 subnlt medical *
certificate of fitness from the ClVll Surgﬁon of the dlutrlCt '
concorned in the form prescribed under S.R.5 of the F.Rs and
S.Rs(copy enclosed) before joining their appointment.
By order, etea,

. . -~ | ' ."-‘:w—m ,
\LL; ga,wu)l gi //c ) : Y//7"I /A/ “
éy aunwéul—' Under Secrﬁtnry to the Coverrnment of WeghaTaYQ,
K? K o,g;/ Personnel Department.
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